
11 Oral Answer' , ' 

service, telephone service should become 
,'cry effi9ient aDd give consumer latls-
faction. Wo are tryina to do our best and 
our employees and workers In the services 
arc wil1inl to cooperate and we can do 
our belt. 1 can assure you to improve 
our efficiency. But as you said, there are 
certain inherent requirements if you want 
to achieve exceJJence. Even in rUDning 
when does a man achieve excellence 1 It 
is only when tbere is a target and com-
petition with 8omeone else. Unless there 
is a mark to be reached. tbe "xcellen:e 
will not be achieved. I want to introduce 
this element of competition in our country 
so that we can achieve excellence. That 
is our effort. 

Implementation of the CODsumer Protec .. 
tlon Act 

*108. SHRI BANWARI LAL 
PUROHIT : Will the Minister of FOOD 
AND CiVIL SUPPLIES be pleased to 
state : 

(a) whether the attention of Gover-
ment has been drawn to the news item 
captioned "Government going slow on 
consumer protection" appearing in the 
HlDdustan Times of 9 December 1987; 

(b) if so, the reaction of Government 
thereon; and 

(c) what concrete steps are contempla-
ted by Union Government to secure 
effective implementation of the Consumer 
Protection Act, 1986 ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI SUKH RAM): 
(a) to (c) A statement is given below. 

StatemeDt 

(a) Yea, Sir. 

(b) and (C) Government accords a 
high priority '0 the pr.!lramtne of consu-
mer protection. To provide better protec-
tion to consumers and for speedy and 
Inexpensive, redressal of consumer grieva. 
nces, the Government bal brouabt into 
force the Consumer ProteclJoo Act. 1986. 

Ontl Answers I. 
Severa 1 steps have been taken to ensure 
tbat the statutory institutions envisa&ed 
in the Act are set up 00 priority basis. 
In this connection. meetings bave been 
held witb tbe Food Ministers and senior 
officers of States and UTs. Matter bas 
been pursued vigorously through several 
letters, telex, telegrams. etc. The Central 
Government has constituted tbe Central 
Consumer Protection Council and is io 
process of setting up the National Consu· 
mer Disputes Redressal Commission. 
Most or the States bave already set up 
State level Consumer Protection Councils. 
Some States have already finalised actions 
for establishing the redressal machinery 
under tbe Act. The implementation is 
being closely pursued, co-ordlnated and 
monitored. 

(Trans!ationj 

SHRI BANWARI LAL PUROHIT: 
Mr. Speaker, Sir. the consumers aro beiDa 
badly exploited continuously in various 
ways in India. In view of that, the coo-
sumer Protection Act was passed in 1986. 
Two years have passed since then, but it 
seems as if Government has not taken any 
effective step in this regard. I want to 
know from the hon. MiGister in how 
many States and in how many 
districts has tbe National Consumer 
Disputes Redressal Commission, 
which was to be constituted fn threo 
tiers, been set up so far? According to 
the proposal, the entire network should 
have been completed within two years. 
I would like the hone Minister to kindly 
enlighten us about this matter. 

SHRI SUKH RAM: Mr. Speaker, 
Sir, it Will not be approppriate to say tbat 
the Government has not taken any suita-
ble step for implementing this bw. After 
this Act was pas8cd, rules were framed 
on 15-4.87 and thereafter tbe Central 
Consumers Protection Council was con. 
stituted on ].6·87. It held Its first mentiog 
in Sept. and wilt llold its second meet. 
ing on 16th March. Tbe Food Ministers 
of different States met in February. 1987 
and therea.fter in July 1987. Later sent 
several letters, telex messages etc to tb. 
States to set up Consumer Protection Cou. 
DenS at the earliest. So far. these councils 
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have beeD coastituted in 20 States, If 
you WlDt to know the names of t~ose 
Statea,1 caD read out tbe Dames but it, will 
take time. However. I cab provide you 
• list or tbOSI names. 

MR. SPEA~ER: You may do so 
•• ter ODe 

saRI SUKH RAM: The Central 
Govornment hat taken necossary stops 
f9r Its Implemeotation. 

SHltl BANWARI LAL PUROHIT: What 
• bout the network? Kindly ,ive a com· 
plete Inswer. 

SHRI SUKH RAM: I have already 
Itated that Consumer Protection Councils 
bave been let up in 20 States so far. Tbe 
Consumer Dispute Redressa) Commission 
and the forum have been set up in Bihar. 
AI regards the other Statel, I have a list 
which Indicates the actioD taken by each 
State in this regard and I can read it out 
if you so desire. 

SHRT BANWARI lAL PUROHIT: 
This is an important question and tbere-
foret it requires careful planning. ft is 
true tbat the National Consumer Disputes 
Redressa) Commission is proposed and 
you have asked the States to set up such 
Commissions and some of them have even 
done it but has the Centre taken a lead 
in tbis matter which is welJ within its 
jurisdiction 1 If such bodies are not set up 
at tbe Central level, where shall tbe States 
send their srievaDces ? We arc aware that 
the Centre must have issued guidelines to 
tbe Statel regarding the people to be 
included In tbe Redressa) Commissions 
tbat have been set up In those 20 Statcs. 
For example, in West Bengal. tbe industry 
people have been included in tbi. Commis-
sion. How cao they protect tbe interests of 
tbe CODsUOterS ? I feel tbat journalists and 
social workers sbould also bo included 
in these councils. I would like to know 
what are the guidelines in this regard and 
whether the State Governments are foJlow-
IDI tbem? This Commislion waa set up 
at tbe Centre and in tbe States accordiDI 
to those guidelines and I would like to 
know bow much time will it take to est.b .. 
li,h tbo .ame at the <Si.trlct l,vel ? 

SHal SUKH RAM: Mr. Speaker, 
Sir. 10 far as Centro is cODcerDcd, WI 
have already set up tbe CODsumer ProteQ. 
tlOD Council bere and a. I bave stated, 
the council bad it. flr.t meetiDI In Septe-
mber I •• t and ludelines bave been Islued 
to tbe State Governments in tbi. regard . 
which recommended that the consumerl 
should be liveD maximum representatloo 
in tbese bodies. So far as West Bengal 
is concerned. I have noted your complaint. 
We will take up the matter with the State 
Government as per our guidellness. In 
case, the consumers are not given proper 
representation, we sball write to tbem • 

[English) 

SHRI CHANDRA PRATAP NARAIN 
SINGH : As far as protection to the con-
sQmer loel, tbe private sector is usuany 
the culprit. But, Sir what does the 
Governmment propose to do with certain 
public sector companies which advertise 
their products but do not keep their pro-
ducts up to tbe mark. I would like to 
give an example because tbis leads to con· 
fusion amangst tbe consumers. Some 
companies bave been floating sbares to the 
public and they advertise in newspapers 
wbere they say tbat they are already in 
production. The example will have to 
be given otherwise I willnot be able to 
clarify my point. Uptron, a Uttar 
Pradesh Public Sector Company, recently 
advertised for the manufacture of 
colour picture tubes and in the 
advertisement it said tbat It IS 

already in production. However, in tbe 
ImaH priot where there the sbares were 
advertised, it bad shown as to how many 
colour picture tubes were yet to be impor-
ted from Japan. The entire colour pic-
ture tubes are being imported whereas 
the ad\'ertisement said tbat uptron is 
already in productioD. So, what does tbe 
Government propose to do with the errina 
public sector companies which are under 
the guidance and control of Government 
of India? Does the Government propose 
to take some action alainst companies 
like this as this will lead to confidence 
amonl tbe consumers when action is taken 
alainst their own public acctor, advertisiDI 
wronal, ? 

SHRI SURH R.AM : Sir, I may inrorm 
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ltbe boo. Mootber. tha, ,bi. Act applies to 
aU tbo consumer lood. and serVIcel aod 
it ~OVOI" all pubho, pl'IvaCc, joint and 
cooperalive loc,or orlaolsaUons. . Under 
tbe provision 0" tlus Act, tbere: are quasi 
judaclal forums rlabt arom lllo da»lrict 
levol up to tbe CeDlra, level. We are 
tryinl our bell lbat tbelie IIhluutioos ale 
let up aa early aa pO'I,bJe so tbat wb~o 
Ibe comp!a_nt comes, wh:th:r it relates 
to tbe pubhc a.C;:lor or tbe pnvate seelor, 
those quasi judicial forums wiU have every 
ri,bt to take cOIDlzance of aU ,be com-
plalDts. So, tbe momODI tho.e comml'-
lions como ioto eXlstonce, tbOD actloo 
wilJ be taken a,aiDlt aU tbe dcCauICer •• 

SHRl THAMPAN TriOMAS: Sir, 1 
tbibk tbe Hon. M!DISler bal DOl alven tbe 
clear picture. SIr. wben tbi. HlI) was 
dlSculsed and tbo Act was passed ID lbe 
House, Ie wa~ said lhat tbc:re wAll be two 
bodies, 000 il Ule pro:.ecut ns aaCDCY and 
tbe otber is tbe quasI judicia! courts. 
HIs questioD ID wbelber it al ImpJemcDted 
or Dot. fhc l'cusecuLini Aaene)' whIch 
wal to be con&tltuLed und~r tbo COmp&lDacS 
Act and tbe voluntary OCilaollClIIoos wbicD 
were to bc registered, 1 would like to 
know how many ot' them bave becn 
rejistcred ID India so far and abo how 
many courtS, as on today, arc fUDCtlOD1DI 
sinco tb,s Act came IDto force. 

Also, I would hke to tell my learnod 
friend lhar lbe Food Carporauon of India 
supphes sub-standard goods 10 various 
parts or tbe country. W.Ilat action bas 
b~en taken In tbis reaard? 1 would like 
to have a calcKorica! aniwer instead of 
beauol about tbe bUSb. 

SHRI S U KH RAM ; Sir, al I said 
earlier, under ,hi. Act rodlcssal macblDcry 
bave to be constituted at tho Contral, 
State and tbe district JeveJ. So tar tbey 
bave not been constituted. We arc tryinl 
our best and persuadina tbe State lovorn-
menta to constitute tbese quasi-judicial 
bodies. 

Aa rar al tb 0 otbor prolecti OD to tho 
CODjUmer ia concerned, there are cortain 
otber acts which are punitive in nacuro. 
But tbis is tbe only Act wbicb il compona· 
Itor1 in Daturl. So. wbonever cb. com~ 

plafat. come and these (orums o,r Com-
mis.ionl are cODltituled, tbeD, tbey .HI 
start taking actioDs asainst the defaulterl 
whether they are public soctor companit. 
or in tbe private lector. 

SlIRI CHANDRA PRATAP NARA-
IN SINGH: The bon. M~mber and I 
have asked a specific question whether any 
action bas been taken by tbe Government? 
Wbat will be do with tbe public lector 
compaaies of the CeDtral Government? 

MR. SPBAKER ! Wbenever it come., 
It will be dODe. 

Newsprint prices 

+ 
-109. SHRIMATl KISHORI g,INHA ! 

DR. A.K. PATEL: 

Will the Minister of INDUSTRY be 
pleased to state : 

(8) whether the newsprint price. of 
pub'ic sector newsprint plaots bavo been 
raised early this year; 

(b) if so, tbe reasons tbereof; 

(C) tbe effect of price rise on medium 
and small newlpapers and magazincs; 

(d) whether the Associations of 
Newspapers have opposed this price r iso; 
and 

(e) whether any studies have been 
conducted into the cost structure or tbo 
newsprint industry ? 

THE'MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THB MINISTR.Y. 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) to (c) A Statement is 
liven below. 

Statemeat 

Ca> and (b) Tbere ar~ five units in the 
country manufacturing newsprint. two 
of them arc CeDtral Government Bater. 
pri.ca. two are State Government Baato,. 




